
 

tees of the House or the Houses which deal 
with business transacted in the House or 
matters arising on the basis of business 
transacted in the House. They are not 
Committees of the House dealing with 
problems of policy or implementation of 
policy or problems of the people. As far as 
this latter set of problems is concerned, it is 
obvious that Joint Committees will be more 
efficient, more appropriate, and 1 do not 
think, therefore, this is an occasion for us to 
make a departure from the precedent that we 
have had in the past, which was established 
after much thought, much consideration and 
much experience. Therefore, I would humbly 
request the honourable Member not to insist 
on his amendment. 

SHRI N. P. CHAUDHARI: I quite appreciate 
the feeling that the honourable Minister has 
expressed here. But if you go through the past 
history of the problems of the Scheduled 
Castes and Scheduled Tribes you will see that 
whenever some problem came up here, we 
were all the time given a lot of assurances, and 
if we collect the bundles of those assurances 
they will be taller than this magnificent 
building. 'What have actually come out of it? 
Nothing has come out. All these assurances 
have served no purpose so far as Scheduled 
Castes people are concerned. Before I say 
anything further, I will cite one instance. There 
are the reports by the Commissioner for 
Scheduled Castes and Scheduled Tribes. These 
reports are not considered for years together. 
In the other House these reports from 1972-73 
are pending. They have not considered them. 
Similarly, reservation in services and other 
matters are not being properly observed even 
after thirty years of independence. These are 
all problems causing great anxiety among 
these communities. I would like to request the 
hon. Minister to give a categorical assurance 
that these assurances will not remain mere 
assurances on papers, but concrete steps will 
be taken to implement them. 

SHRI RAVINDRA VARMA; I can assure 
the hon. Member that all our assurances are 
meant to be implemented. 

SHRI N. P. CHAUDHARI: In view of this 
assurance, I do not press my amendment. I 
would like to withdraw it. 

The amendment  was, by leave, withdrawn. 

MR. DEPUTY CHAIRMAN; The 
question is: 

"That this House resolves that the Rajya 
Sabha do join the Committee of both the 
Houses on the Welfare of Scheduled Castes 
and Scheduled Tribes for the term ending 
on the 30th April 1978, and do proceed to 
elect, in accordance" with the system of 
proportional representation by means of the 
single transferable vote, ten members from 
among the members of the House to serve 
on the said Committee." 

The  motion  was adopted. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at fifty two minutes past one 
of the clock. 

The Houise reassembled after lunch at 
thirty-three minutes past two of the clock, 
Mr. Deputy    Chairman in the Chair. 
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SHRI BIPINPAL DAS (Assam); Mr. 
Deputy Chairman, Sir, Shri Bhandari is an 
old Parliamentarian. He is an old friend of 
mine and I was surprised to listen to his 
speech. The subject under discussion 
today is the working of the Home 
Ministry. Now the question is which 
Home Ministry are we discussing? Are we 
discussing the Home Ministry of the 
previous Government or the Home 
Ministry of the present Government? 
About the previous Government, he has 
said a number of things and I am not 
going to answer them. Those questions 
were debated and discussed extensively in 
the two major elections and they have also 
appointed the Com. missions which will 
go into all these cases. You will find out 
the truth. Why, therefore, bring in all 
those things today in the course of the de-
bate when we are supposed to discuss the 
working of the present Home Ministry? 
We want to discuss the Home Ministry of 
the Janata Government; what it has been 
doing for the last four months; and that is 
the subject under discussion today. You 
should not he coward to discuss the Home 
Ministry of the previous Government 
when the ex-Home Minister is not here to 
reply. We discussed the Home Ministry 
previously when the Home Minister was 
there to reply. We want to discuss the 
Home Ministry of the Janata Government 
in the presence of Shri Charan Singh who 
will  reply to  the debate today. 

Sir, what is the performance of this 
Government over the last four months? 
The first major act of this Ministry was 
the dissolution of nine State Assemblies 
with one stroke of pen. This was most 
unprecedented, arbitrary and, if I may 
say, unconstitutional. The Congress 
Government also imposed President's 
rule, but not except on the basis of some 
'documentary evidence—either it was the 
Gov- 

ernor's report or there was something 
also. If you don't want to rely on 
Governor's report, if you want to take 
resort to that particular word "other, wise" 
in the Constitution, even then there must 
be some 'otherwise' documentary basis for 
your action There is no basis at all. This 
was just at your will, just at the sweet will 
of the Home Minister that 9 State 
Assemblies and 9 Governments were 
dismissed with One stroke of the pen, 
which was definitely arbitrary, 
unconstitutional and unprecedented in the 
history of this country. After all Brutus 
was an honourable man; so is Chaudhuri 
Charan Singh, the great democrat. And it 
was the first action of this great democrat 
who swears by the principles of 
democracy, freedom of speech, Mahatma 
Gandhi and what not on this God's earth. 
Never before this was done, as it was 
done this time. This was the very first act 
of the present Home Ministry. There was 
no constitutional breakdown at all. There 
was no proof, no evidence. Can any body 
even today cite a single piece of evidence 
that the Constitution broke down in any 
one of these States, because of which the 
Government felt compelled to impose 
President's rule? No. what was the 
argument? The argument was, we lost 
elections in the Lok Sabha poll and now 
the argument is that the Assembly elec-
tion results have justified the action of the 
Government. Sir, this Government talks 
about Mahatma Gandhi. They say that the 
results of the As. sembly elections have 
justified the action they took in dissolving 
these Assemblies. Do you mean to say 
that the end justifies the means? Do you 
subscribe to this motto, this dictum? If 
you do, say so. If you do believe in the 
dictum the end justifies the 'means' you 
will hurt Mahatma Gandhi in his grave. It 
was Mahatma Gandhi who taught us that 
the end does not justify the means. Ends 
and means are convertible. That was the 
language he used. And today you want to 
justify your action by the end because in 
these States we lost the election. You 
want to say that that justifies the action 
that you took 



 

[Shri  Bipinpal Das] 
Sir, I remember one story I read somewhere. 

A bank cashier wants to go home at the end of 
the day's work. He takes away a thousand 
rupees from the cash box. He goes to some 
place where he plays gambling. He earns three 
thousand rupees. The next morning, the first 
thing he does is he puts back Rs. 1000/- and 
keeps Rs. 2,000. Is that justified? Is it not 
misappropriation even though this gentleman, 
this cashier could bring back the money and 
put it back before the bank opens? In between 
the end of the previous working day and the 
beginning of the next working day, he does his 
job and he puts back the money. The money is 
all right in the cash box. Does it prove that this 
man is not guilty of misappropriation? He is. 
The Janata Government is guilty of a very 
serious misappropriation of the Indian 
Constitution. 

I do not want to go into details of the BLD 
symbol case which was discussed in this 
House. I am very sorry, Sir, the day it was 
discussed the Law Minister and also the Home 
Minister himself tried to suppress the truth. I 
will tell you the truth today. I shall be happy if 
they are right. If I am wrong, my story would 
stand withdrawn. What was the story? What 
was the fact? The fact was, there was a 
controversy between the Home Minister, 
Chaudhari Charan Singh Saheb and the Janata 
Party President, Mr. Chandra Shekhar, re-
garding the distribution of seats. for the U.P. 
Assembly. Eighty names were cut off from 
Mr. Charan Singh's list and Chaudhari Saheb 
thought, "I must teach a lesson to Mr. Chandra 
Shekhar and the Janata Party on this issue." 
What was the lesson he thought of? He 
donated, he thought, his symbol, the BLD 
symbol, to be used by the Janata Party. The 
letter was lying at the Election Commission. 
Chaudhari Charan Singh himself telephoned 
the Election Commission. The Chief Election 
Commissioner was out of station On that day. 
He caught hold of Mr. Jacob, the Deputy 
Chief Election Commissioner and 

he was asked to bring the file.   The file was 
brought.    The letter    which Mr. Charan Singh 
wrote, agreeing to give the symbol Of the BLD    
to  be used by the Janata Party, was withdrawn 
from the file and the file was sent back to the 
Election Commission. Unfortunately for him, 
this story the whole thing, reached the Prime 
Minister and the Prime Minister said, "Send 
back the letter to the file or I dismiss you."    
This is the story; that is how the letter went 
back.   Let Chaudhari Charan Singh say this is 
not    true. They have now built up a story of 
the covering letter from Mr.     Swaminathan.   
My point is, what was the need for this    
covering    letter?      If    Mr. Charan Singh just 
asks for the file or for that particular letter, 
where was the need for Mr. Swaminathan to 
send a covering letter?    Was it an  after-
thought, a cooked-up story, a built-up story to 
save the skin of the honourable    Home    
Minister?      After    all, Brutus was also an 
honourable man. But that is the story.   If I am 
wrong, if they are right, if what Mr. Charan 
Singh  told  here,  what  Mr.     Shanti Bhushan 
told here, was correct, I shall be happy and I 
shall withdraw   my statement.   This is my 
version of the 
story.  Let them deny it  and I want 
to see if they can deny it. 

What is the third major act of the hon. 
Home Minister? They talk of the Anti-
Defection Bill. History knows that Mr. Charan 
Singh is the pioneer of defections in the Indian 
history. He was the defector who defected 
from the Congress, neither on ideological 
grounds nor on policy grounds but to become 
the Chief Minister of Uttar Pradesh. And they 
talk of Anti-Defection Bill. Well, you talk 
about it—we agree. We agree to whatever you 
do. Bring that Bill tomorrow. We shall pass it. 
Why don't you bring the Bill? You will not 
bring the Bill because you are still trying to 
lure away members from the Congress Party 
by inducement, by all kinds of temptations. 
Every day, in every State, you are doing it. In 
the Rajya Sabha you are doing it.   In the 
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States you are doing it. You have toppled the 
Governments in Tripura and Manipur. Most 
shamelessly you have toppled the 
Governments in Manipur and Arunachal. 
Perhaps you don't realise the consequence of 
this action of yours which is yet to come. I 
know that area; I come from that area. You are 
playing with fire; you are flirting with 
dangerous forces. You have toppled the 
Government of Manipur all right. What can 
they do when they know that without the 
Centre they cannot exist there? Whichever 
Government is there at the Centre, they go 
with them. This is the motto in Manipur, this 
is the motto in Arunachal. You have taught 
them so, you have threatened them so and you 
have compelled them to act like this. That is 
why this is happening. Why did the entire 
Congress Party in Manipur go to the Janata 
Party? Why did the entire Congress Party in 
Arunachal go to the Janata Party? The entire 
Congress Party has become Janata Party. 
Why? Because your people, either the Home 
Minister himself or his agents, threatened 
them, "If you don't line up with the Janata 
Party, the Government at the Centre, you 
won't get grants, you won't get help and you 
will rot, you will suffer, you will remain 
backward." Poor people. What can they do? 
They have told me themselves. This is not a 
story I am building up. Those friends told me 
themselves, "What can we do?" This is how 
you are going to build up this country and 
have an Anti-Defection Bill. The leader of 
defections talks of an Anti-Defection Bill: 
Shame on him! 

I am now coming to the Commissions of 
Inquiry. We have been hearing of so many 
Commissions. But why have you withdrawn 
all the old cases? Is there any explanation to 
that? Why have you withdrawn cases against 
your own Ministers, ex-Ministers or Chief 
Ministers? Why have you withdrawn the case 
against Shri Prakash Singh Badal? Why have 
you withdrawn the case against Shri Biju 
Patnaik? What happened to Shri H. M, Patel?   
I do not want to give the 

whole list. Shri George Fernandes is my 
personal friend. I am glad that he is there. At 
least, Shri George Fernandes will be able to 
give a progressive look to what the Janata 
Sarkar today is. So I am glad that he is there. 
But what I want to point out is something 
from the moral point of view. There was a 
criminal case against him. Did he prove 
himself to be innocent in a court of law. You 
talk of due processes of law. We are found 
guilty of having given up the due processes of 
law. Well, you have given us so many 
adjectives as if we are all criminals and you 
are angels from the heavens. Well, if you are 
angles, show us the way, give us the light. 
There was a criminal case against Shri George 
Fernandes. Why did'nt you allow the case to 
go to a court of law and let him be proved 
innocent and let it be proved that we were 
deliberately trying to harm Shri George 
Fernandes and his colleagues? Why have you 
withdrawn the case? That shows there is 
absolute lack of integrity in the thinking of the 
Janata Party. And now you have appointed the 
Commissions. We welcome it. We are not 
afraid of these Commissions. We want to find 
out the truth. Whoever is found guilty as a 
result of the findings of these Commissions of 
Inquiry, should be punished through the due 
process of law. We shall hold no brief for 
anybody. I tell you this very frankly on behalf 
of the Congress Party. We do not hold any 
brief for anybody. But, before the Commis-
sions start their work, you try to prejudice the 
mind of the Commissions. You try to direct 
from here what a Commission should do and 
what they should find out. 

I do not want to give many examples. Let 
me give you only one example. It is a most 
shameful and distateful incident that took 
place in the history of Parliament. What was 
that incident? There is a Shah Commission 
appointed to inquire into all the matters 
relating to the Emergency. We very much 
welcomed it. We wanted that the facts be 
placed before the Commission before they 
gave their findings.    But, 



 

[Shri  Bipinpal Das] 
before the Commission started func-
tioning, Shri Charan Singh came up with 
the statement that there was a plan or 
thinking on the part of the Congress 
Government to kill all the leaders of the 
Opposition. If it is true, why not allow the 
Shah Commission to find it out? Why do 
you prejudice the mind of the Shah 
Commission? After all, the Commissions 
are composed of human beings, with 
human weaknesses. What was the basis 
of the statement that Shri Charan Singh 
made? Again I say Shri Charan Singh is a 
great honourable man. But, what was the 
basis of his statement? Shri Niren De the 
Attorney-General, said something in the 
Supreme Court. 

(Interruptions) 
And  what was Shri Niren    De's ar-
gument?    Now,    to stretch    and ab-
stract      and     theoretical     argument 
given by Shri Nifen De in order to 
interpret the emergency laws to mean that  
the Congress  Government  was thinking 
of murdering all the political leaders 
inside the jails, is something one  cannot  
understand.    Is that  the argument  of  a 
responsible,     mature Minister of Home 
Affairs of this great country?    This is the 
kind of arguments that one hears in bazar 
gossip. They say that so and so has said 
such a thing and it must have really some 
meaning.   This is the argument.   On that 
basis he made the statement. We asked for 
withdrawal or for substantiation.   He 
neither substantiated nor withdrew, and 
this is the gentleman who presides over 
the Home Ministry of this country.    I 
pray to you—you have appointed  
commissions; appoint some more 
commissions,  if you like hundred      
commissions—please,      do show some 
respect to the judiciary for God's sake.    
Let   these  commissions come out with 
true facts.   Well, you say you show 
respect.   I have already said that you have 
branded us criminals.   But you are the 
anlges; behave like angels.   You are 
God's own sons; behave  like  God's   own   
sons.    Why do you not allow the judicial 
commissions and the enquiry 
commissions to 

find out the truth.   This is my only 
prayer  to  you.     (Interruption). 

Take the recent case of Justice Mathur. 
Justice Jagmohanlal Sinha had brought 
some charges against Justice Mathur. 
Justice Mathur in his letter to the Home 
Minister denied them and asked for an 
enquiry. Why do you not do it? Why 
have you allowed the All-India Radio and 
the entire press to blurt out to the whole 
world what Justice Iagmohanlal Sinha 
has said? Why did you not find out the 
truth by acceding to the request of Justice 
Jagmohanlal Sinha has said? the matter? 
Is this justice and truth and is this your 
respect to he judiciary? This is how you 
are behaving. 

I would not refer to the right of  recall 
which you talked about. After-all, you 
said that because in the Lok Sabha 
election we lost in U.P. the U.P. 
Government must go and the Assembly 
must be dissolved. That was the principle. 
Let that principle hold good in the Rae 
Bareily constituency now. With all the 
Assembly seats of Mr. Raj Narain's 
constituency having been lost by your 
party and having come to the Congress 
would you ask Mr, Raj Narain to resign? 
Have some moral principle. I do not ask 
Mr. Raj Narain to resign, because I did 
not accept your earlier argument. But 
since you put forward that argument, it is 
incumbent on your part to ask Mr. Raj 
Narain to resign from the Rae Bareily 
seat and Mr. Ramachandran from his seat 
in Tamil Nadu. You will not do it, and 
that is your morality and that is your 
standard. 

Sir, about the law and order situation; 
my friend, Shri Bhandari, said some 
thing. I do not want to take much of your 
time. These are the newspapers for 
whom you have won freedom. Very nice. 
What are the reports? They are fantastic. 
An old lady gets murdered in the heart of 
Delhi. Pick-pockets, burglaries, rob-? 
beries and murders are taking place every 
day in Delhi. Not a single day has passed 
when I have not read to 
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the newspapers something which is not of 
your Home Minister's concern. Smt. Sharma 
of Himachal Pradesh could not be given 
security because of internal rife within the 
Janata Party. A young woman, Miss Sharma, 
aged 30. is brave enough to become a labour 
leader. She had to face not only insult but 
physical assault. Is it not a matter of shame? 

DR. M. M. S. SIDDHU (Uttar Pra 
desh): How many innocent people 
have you killed during the Emer 
gency?  

SHRI BIPINPAL DAS: You talk of 
statistics. I will give only one figure, Sir, 
Bhandariji has given statistics and the Home 
Minister is very fond of quoting statistics, 
comparing 1976 with 1977. May I give a 
very brief resume of statistics?   I quote: 

"There has been a phenomenal rise in the 
incidents of crime in Delhi this year. An 
analysis of the figures for the South Delhi 
alone shows that while only 11 murders 
were committed in 1976, 13 murders had 
already been committed this year till July 6, 
in only half the year." 
DR. RAMKRIPAL SINHA (Bihar): From 

which newspaper is the hon. Member 
quoting? 

SHRI BIPINPAL DAS: From the National 
Herald. You contradict it. I want you to 
contradict these facts. I am quoting facts. Let 
the Home Minister contradict these facts. It 
does not matter what is the name of the paper. 

"Robberies this year had already 
increased by 100 per cent 27 till July 6 as 
compared to only 11 for the whole of last 
year. 

Riots had increased by an astounding 
350 per cent—14 till July 6 as compared to 
merely four in 1976. 

Petty crimes like burglary have also 
shown an alarming rate of increase. There 
have been 260 cases of robbery in South 
District till now, whereas in 1976 there 
were only 126 cases. 

This year in South District, the largest 
number of murders have taken place in 
Hauz Khas, Mehrauli, Kalkaji and S. N. 
Puri (two each), though with the murder of 
Mrs. S. Khanna today, Defence Colony, 
too, shows two murders. 

The increase in burglary this year till 
July 6 (as compared with the whole of last 
year) has been alarming. While in Lajpat 
Nagar, it has already increased by 300 per 
cent (from 11 to 33), it hag increased by 
over 300 per cent in Defence Colony (from 
11 to 36). In Kalkaji it has increased by 
over 100 per cent (from 21 to 45)." 

The figures of petty crimes, etc., I need not 
quote. These are the statistics that I give. I 
want them to contradict it. What has happened 
in the four months of Janata rule has exceeded 
by several times what happened in the whole 
of 1976. This is the story of your rule. I do not 
want to mention Police firings because my 
friend Mr. Rabi Ray will feel very 
embarrassed. Mr. Rabi Ray was a colleague 
of mine long, long ago. We had a leader who 
said, if any Government indulged in police 
firing except in a case of arson or rioting, that 
Government should resign. That was the 
commitment of Mr. Rabi Ray; that was the 
commitment of Mr. Rajnarain; that was the 
commitment of Mr. Madhu Limaye; that was 
the commitment of several Chief Ministers 
who have been appointed now, including Mr. 
Karpoori Thakur and Mr. Yadav. Where do 
they stand now after the ghastly murder 
committed by the Government, by police 
firing in Madhya Pradesh? 

Emergency was bad and Emergency must 
not pome to this country again. But at least, 
there was a climate of peace and order, there 
was a climate of discipline in the country. In 
these four months, what have we been 
witnessing? Breach of peace in fields and fac-
tories, in schools and universities, in markets 
and public transport. Everywhere there is 
breach of peace. Fear- 
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[Shri Bipinpal Das] 
lessness? Bhandariji was lauding the 
achievement of the Janata Party for 
making everybody free from fear. 
Gandhiji also taught us fearlessness. 
Perhaps Bhandariji was not very much 
used to the teachings of Mahatma Gandhi 
in those days. I do not want to refer to the 
incident of 30th January, 1948. But where 
is the fearlessness now? Yes, today some 
people have become fearless. Who are 
they? Not the law-abiding citizens, but 
the murderers, the robbers, the burglars, 
the pick-pockets, the unscrupulous traders 
and the smugglers. They have become 
fearless today. And everyday you can 
read in the newspapers the acts of their 
fearlessness. What about an average 
citizen like me? Whenever I have to 
return home at 11 O'clock either in a 
scooter or in a taxi, I have to take enough 
care of myself nowadays. Whenever you 
sleep with the door open you must be 
very careful. This is the kind of 
fearlessness that you have given to the 
law-abiding citizen in this country and 
this is the kind of fearlessness that you 
have granted to the shopkeepers, traders, 
smugglers, thugs and badmashes in this 
country. Again I say all this has happened 
under the benign rule of Choudhuri 
Charan Singh who is an honourable man. 

Sir, I do not want to discuss the 
Harijan case any more. Extensively 
discussed it has been. But what is 
happening? I can give these newspapers 
to Choudhuriji to read some of the 
headlines. If you read even the headlines, 
it is a shame that you are an Indian; it is a 
shame that you are living in a civilised 
society. Are we living in a civilised 
society when Harijans are butchered and 
killed, tortured and humiliated, 
everyday? When the minorities are 
threatened, when the Harijans and the 
minorities do not feel a sense of security, 
what is the meaning of freedam and 
democracy? 

DR. RAMKRIPAL SINHA: What 
about Turkman Gate? 

SHRI BIPINPAL DAS:   Dr.  Sinha, 

please be honourable and decent. We are 
not discussing the Home Ministry of the 
Congress Government.    Whatever they 
might or might not    have done, you have 
appointed Shah Commission and other 
commissions.    You will say whatever 
you like; others say whatever  they like; 
let the commissions give the judgment 
and the guilty will  be  punished.  But  
what    do you say about your Home 
Ministry? Let us talk about the Home 
Ministry of the Janata Government.   
Everyday we see reports of incidents of 
torture against   Harijans.    And   why?    
Who gave  the     courage     to     the 
oppressors of Belchi Harijans?    Of 
course, Choudhuri Sahib said that on the 
basis of reports  received from  Bihar    
the Belchi incident was a quarrel between 
two gangs of    criminals.    But    what 
does the  MPs'     Committee  say—the 
MPs' Committee of which Mr. Ram-dhan 
was also a member, one of the secretaries 
of the Parliamentary Party of the Janata?    
You know what the Committee has said.   
But my point is: Who   has  encouraged  
these     forces? Why  atrocities   against  
Harijans   and minorities particularly 
Harijans? Who has given the courage to 
these forces? Please    note    this is my    
assessment and conclusion, this is the 
assessment and conclusion of the 
Congress Party, it is those social forces 
and  interests whose sole representatives 
and whose supreme leader sits in the chair 
of the Home Ministry today.   It is those 
forces who have encouraged these people 
to butcher the Harijans.   If the Home 
Minister's conscience is clear,    if he 
thinks I am using very harsh words— I 
am using them because I feel Very 
strongly; I come from a place where there 
is no such feeling as Harijans and non-
Harijans, Muslims and non-Muslims, and 
so on, where we have a different kind of 
society; having been brought up in that 
place I feel very strongly when minorities 
and weaker sections   and  Harijans are     
tortured like    this—if   the   Home       
Minister has      any      conscience        
left        in him,     if     he     is     true     to     
his conscience,, why  does  he  not  accept 
the proposition made by Kamalapati- 
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ji? Let there be a commission of inquiry to go 
into the entire case of atrocities against 
Harijans. What is wrong in it? You can 
appoint so many commissions. Whenever you 
talk of law and order, you talk of a police 
commission. Everywhere there is a 
commission. Even school children nowadays 
say that Home Minister today is Mr. 
Commission Singh. For everything there is a 
commission. If everything can be done under 
an inquiry commission, why is the Home 
Minister hesitating to appoint an inquiry 
commission to go into the atrocities against 
Harijans and worker sections of the society? 1 
do not understand why, if his conscience is 
clear. If he stands for truth and if he stands on 
solid ground, let there be a Commission and 
let us find out the truth. Or let us all foe 
falsified. But he has rejected that proposition. 
He has declined To accept it because, again, 
he is an honourable man. 

Sir, I must come to an end now. I won't go 
into the Hindi affair. It is a matter of shame 
and discrimination. Leave aside other people 
who try to impose Hindi on non-Hindi 
speaking areas in this country. Leave aside 
other people. But the Home Minister 
himself—he knows English very well, much 
better than I do or anybody else does—
knowing English so well, refused the other 
day to answer a question in English put in 
him by a new friend from Karnataka who 
does not understand a word of Hindi. Is that 
the way to respect the citizens of this great 
country? Is it the way to respect people who, 
in spite of their best efforts, do not know 
Hindi?    All right.    I leave it at that. 

Now I am coming to the most serious 
development and this I hope Chaudhuri 
Saheb will take serious note of. The most 
serious development that has taken place in 
the last four months of Janata rule is that the 
unity and integrity of the nation is being 
increasingly threatened. When I say this,. I 
say it with full sense of responsibility.    After 
all, the  Janata 

Party has emerged only as a regional party. In 
spite of all the shouting and clamour against 
Indira Gandhi, the Janata Party has emerged 
only as a regional party, I am sorry to say. 
You have lost West Bengal, you have lost 
Tamil Nadu, you have lost Pondicherry and 
you have lost Goa. Even as a regional party, it 
is not a party in the true sense of the term, 
because no less a person than Babuji said that 
it is only a conglomeration of groups. Even J. 
P. said yesterday that Janata Party is yet to 
become a party in the true sense of the term. 
And this is the cause of danger to the unity 
and integrity of the nation. If the Centre is 
ruled by a party which is only a regional party 
and which is divided within on grounds of 
policies, programmes and ideals, if such a 
party rules here, this country's unity and 
integrity can be threatened any time, any 
moment. This is my contention. When the so-
called party—I still say 'so-called party'— 
which is divided .  .  . 

SHRI LOKANATH MISRA (Orissa): You 
were the Deputy Minister for External Affairs 
and I hope you know the history of many of 
the countries... 

SHRI BIPINPAL DAS: I have understood 
your point.  

SHRI LOKANATH MISRA: You know 
that France has been ruled by coalition 
Governments... 

SHRI BIPINPAL DAS: We are not 
discussing France. 

SHRI LOKANATH MISRA: If your 
contention, that the Janata Party has not 
become a party at" ail, is true... 

AN HON. MEMBER: Shri Jagjivan Ram 
said so. 

SHRI LOKANATH MISRA: If it is your 
contention... 

SHRI BIPINPAL DAS: I have understood 
your point. Let me answer it.      India's    
history,    India's    social 
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[Shri Bipinpal Das] 
condition's today,. India's political 
background, India's economic situation 
and everything is different from France, 
Britain or America. You cannot compare 
this country with any other country. This 
was the mistake committed by the 
Communists at one time and the 
supporters of monopolists. One tried to 
compare India with Russia and the other 
compared India with America... 
(Interruptions). I am not yielding. I must 
come to a close now. If the so-called 
party which is divided sharply among 
themselves on questions of policy and 
programme and whose groups come to 
clashes every day and which, as a whole, 
has emerged only as a regional party 
confined to the Northern belt, remains at 
the helm of affairs at the Centre, then na-
tional integration faces a grave threat. 

Men like Chaudhuri Charan Singh may 
not be worried about it, because he is not 
known to have had, at any time, any 
commitment to the ideals of nationalism, 
since, after all, he was only a State leader 
or a district leader and he has never been 
a national leader. But we the Members of 
Parliament are feeling very strongly today 
about it and we are seriously concerned 
about it. We want a strong Centre and a 
strong Government at the Centre which 
could keep the country together by virtue 
of its influence with and support of the 
people throughout the country. But, 
today, Sir, the situation has become very 
grave because of a weak and internally 
divided regional party or a conglo-
meration of groups, to use the words of 
Babu Jagjivan Ram, having come to the 
power of the Centre. 

I would like to sound a note of 
warning: Do not try to tamper with the 
sensitive areas of the North-Eastern 
Region of the country and also Kashmir. 
With great difficulty and through 
patience and perseverance, the Congress 
succeeded in bringing these areas into 
the national mainstream, thereby 
strengthening the national unity and 

integrity. But the power-intoxicated 
Janata Party and the Janata Government 
are trying to flirt with the fissi-parous 
tendencies in these areas. I tell you, you 
are playing with fire and, if you carry on 
like this, the country will be on the road 
to disaster. You do not know these areas. 
I beg of you, in the interest of Indian 
unity, in the interest of India's integrity 
and in the interest of this great country, 
not to flirt with the fissiparous tendencies 
in these sensitive areas. Otherwise, you 
will take this country to disaster. 

[The    Vice-Chairman,    (Shri U. K. 
Lakshmana Gowda) in the Chair.] 

Sir, the Congress will continue to fight 
for its ideals, for its policies and for its 
programmes. Do not think that the 
Congress is dead or demoralised. The 
Congress is not dead. It is very much alive 
and kicking and the last Assembly 
elections have shown that. Your vote has 
gone down by twenty per cent; but pur 
vote has gone up and not gone down. We 
will continue to fight for our policies, for 
our programmes and for our ideals and we 
will not give up our fight and we shall not 
also allow you to rest in peace. That also I 
may assure you. The Congress has not—
Chaudhuri Saheb, please note— lost its 
teeth. Now, Sir, I hope that • the Home 
Minister will correctly interpret the 
meaning of this sentence. "The Congress 
has not lost its teeth". Otherwise, he may 
say, when I say that the Congress has not 
lost its teeth, that it is trying to show its 
false teeth.    No; that is not the case. 

SHRI N. p. CHAUDHARI (Madhya 
Pradesh): Sir, the Home Minister is 
going away now. Is he staging a walk-
out? What will happen to the debate? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): There are 
other Ministers here now. 

SHRI BIPINPAL DAS: Sir, it is a 
great misfortune and it is indeed    a 
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great tragedy that in this country we have 
today one as our Home Minister—I note that 
he is not here just now, but I would request 
Advaniji to convey these words to him—we 
have today one as our Home Minister who has 
not cared to see with his own eyes how this 
great country looks like whose knowledge 
about the present day India is derived from the 
notes and briefs of the bureaucrats, whose 
range of vision has never crossed the 
boundaries of U.P., if not the district of 
Meerut, whose so-called philosphy and 
ideology have been based entirely on the 
interests of only one class, that is, the kulaks, 
whose mental make-up has been shaped by 
nothing but crude power politics and whose 
entire political career—I am very sorry to say 
this—has been guided and    motivated by  
one single factor 
that   is   casteism.......     (Interruptions) 
__ I am very sorry to say this. But 

I must tell you this in the interest of truth. I 
can end, Sir, only by saying a prayer to God. 

Oh, God, save us, save this country from the 
hands of one who has put on a cap which is 
much larger than his head! 

(Interruptions) 

There are more things in heaven and on    
earth      than    are   dreamt     of 
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Commissions in the left of him, com-
missions in the right of him, commis-
sions in front of him and commissions at 
the back of him. 
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THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Mr. Verma, 
will you kindly wind up? 

SHRI SHRIKANT VERMA: I will 
take just five minutes, Sir, with your 
permission. This is a very important 
subject and this does not come up before 
the House very often. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Verma, 
kindly wind up now. There is a large number 
of speakers from your party. 

SHRI SHRIKANT VERMA; Sir, I will 
wind up just now. 

SHRI KALP NATH RAI (Uttar Pradesh): 
Sir, please allow him to speak. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): How can I allow 
him to speak for such a long time? 

There are more than 20 speakers in the list. 

 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please address 
me. Order order, please. 

SHRI SHRIKANT VERMA: Sir, if I 
address you by name, it will look very vulgar 
because you are too senior. So, I am not 
addressing you by name. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDAS): Anyway, you 
can now address yourself to winding up, 
please. 

 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): He just 
mentioned that the speaker should address the 
Chair, that is all. 

THE LEADER OF THE HOUSE (SHRI 
LAL K. ADVANI): Mr. Vice-Chairman, Sir, 
the point of order related only to a simple 
custom. It is the practice of the House that 
when you say 'you' the second person, it is 
always addressed to the Chair. If the Minister 
is to be addressed, he is always 'he' or the 
Minister of so and so.   It is just a simple 
custom. 

SHRI SHRIKANT VERMA: All right, I 
concede this point. I will now address as 
Chaudhari or hon. Home Minister. If you are 
offended by such a simple thing, then I 
wonder what will happen outside where so 
many things are said about you. Why don't 
you get offended there? Since I am here in the 
opposition you just want to gag me. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I think you can 
stop now, otherwise, a number of Congress 
speakers will not be able to speak. Please 
conclude now. I will now call the next 
speaker. There are even other party spokes-
men. 
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"Here I sit like a king on this throne. 
Here is my sceptre, but •where is the 
crown?'' 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I will now call the 
next speaker. Please sit  down,  Mr. Verma. 

 
SHRI N. P. CHAUDHARI; On a point of 

information, Sir. How much time you are 
allowing to every Member? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Ten to twelve 
minutes. 

SHRI N. P. CHAUDHARI: That is not 
sufficient. There should be a little more time. 
It is such an important discussion. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Congress Party 
itself has sent in twenty names. There are six 
other names and the whole thing has to be 
over by 6 O'clock. It is not possible to allow 
more time. I can allow two or three minutes 
more. Now, Mr. Yogendra Sharma will speak. 

SHRI N. P. CHAUDHARI; Sir, it is not 
sufficient at all. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Chaudhari, 
please sit down. You request your Whip to 
withdraw names and then I can allow more 
time. 

SHRI YOGENDRA      SHARMA 
(Bihar):  As far as I know, I am the only 
Member from my party. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You can have 
fifteen minutes. 

 

"In my beginning was my end"

"In the beginning was your end"
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"The Janata party leadership should 
not fail to note that some big notorious 
landlords have entered the party, and 
immediately after the Lok Sabha poll, 
in a number of villages, these 
notorious anti-social elements had 
attacked the poorer people and tried to 
evict them from their huts and tiny 
plots of land. The unfortunate trend of 
attack on the weaker sections by the 
landed gentry became intensified 
during the State Assembly poll and it 
is continuing after the elections." 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Sharma, 
please wind up now. 

SHRI YOGENDRA SHARMA: I am the 
only speaker from my party. 

 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You have already 
taken more time. Please wind up. 

SHRI YOGENDRA SHARMA: When 
others have taken more time, why should I 
suffer? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Because you are 
the only speaker from your party, I allowed 
you more time. 
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THE      VICE-CHAIRMAN      (SHRI 
U.       K.     LAKSHMANA    GOWDA): 
Mr. Rajnarain is there all right, but you 
may finish now. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. 
Dhabe—not here. Mr. Shyamlal Yadav. 
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SHRI ANANDA PATHAK (West Bengal); 

Mr. Vice-Chairman, I rise to welcome certain 
measures of the Central Government like 
lifting the emergency, restoring to the 
judiciary its original powers, lifting press cen-
sorship, affirming our continued faith in our 
existing world relations, and restoring the 
democratic rights of the people. But I cannot 
hut express my profound indignation at 
allowing a draconian law like MISA to 
continue which is disfiguring our statute book 
even today. This was one of the most brutal 
weapons in the hands of the previous 
Congress Government which crushed the 
fundamental rights of the people and which 
tried to perpetuate the tyranny and the 
despotic rule of the oppressor. Even today we 
find that this Act is being utilised as, for 
example, in the case of Kashmir recently 
where hundreds of people were detained 
under MISA. Therefore, it is high time that 
this draconian law, MISA, was scrapped and 
done away with because otherwise it will 
create apprehensions in the minds of the 
people in the future also. 

I come to another similar institution, the 
RAW. This was another such weapon in the 
hands of the Congress Government which 
was utilised to suppress the democratic rights    
of 

the people. This machinery was utilised to 
suppress the dissenting voice of the 
opponents inside the Congress Party and 
outside. we do not know whether this 
organisation will be demolished or not. We 
have not heard anything to the effect that it 
has been demolished. I would urge upon the 
Government to see that this institution is 
demolished forthwith. 

Now I come to another point. The Janata 
Party Government have already announced in 
their manifesto that they will release all the 
political prisoners. But we find, even now in 
different States, there are political prisoners 
who are languishing in jails. It is true that in 
some States some of the political prisoners 
have been freed. I want to draw the attention 
of the Government to the fact that in West 
Bengal the Government already declared that 
all political prisoners would be released. That 
process has now started and I am sure in 
course of time all such prisoners will be 
released. Similarly I would request the 
Government to see that all political prisoners 
are released forthwith so that whatever 
promises they had given to the people are ful-
filled. 

Now I come to the appointment of different 
commissions and committees to inquire into 
the excesses committed during the emergency 
and before and after that. I am very happy 
that these commissions have been appointed. 
Still when one goes through the terms of 
reference of such commis-sions and 
committees, one can easily find out that many 
people are not covered by them. Therefore, I 
ask the Government to see that all the people 
who were in one way or other responsible for 
the excesses are brought within the purview 
of these terms of reference so that those 
people who are responsible for various types 
of crimes can be found out and the guilty 
punished. 

We have already heard about the Rajan 
case in Kerala and we have also heard that an 
inquiry commission 
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has been set up by the State Government. I do 
not know whether all the persons who are 
directly or indirectly involved in it are really 
covered by the terms of reference or whether 
they are in a position to manipulate the 
inquiry. I do not know. Therefore, I think it 
will be better if the Central Government itself 
looks into the matter. There are so many 
Rajans in other places also throughout the 
country. Recently I read a news item in the  
Hindustan Standard of July 22, 1977 where I 
found that one Milan Das Gupta was 
similarly arrested from his house and taken 
by the Police. His brother was not aware of 
the whereabouts of Milan. Now this is the 
fifth year and nothing has happened and 
nobody knows whether Milan is alive or not. 
Such cases are there everywhere. Therefore, 
it is better. I think, if the Central Government 
looks into such matters so that these can be 
properly inquired into. 

I now come to another aspect, namely, the 
Police. We have heard a lot about the Police. 
Their temperament, their mentality and their 
manner of working have not changed, though 
many other changes have come about. The 
Police people are still governed by the same 
old British rules. In those days their role was 
to .suppress democratic and freedom 
movements in the country. Therefore, it is 
high time that the attitude of the Police is 
changed so that they may be helpful to the 
people as the custodians      of      law      and      
order. 

There are so many cases in 5 P.M.   
West Bengal. There we found 

that the police and the CRP,, in 
collusion with the anti-social elements, 
murdered so many people, more than 11,000 
workers of our party brutally and then. Sir, 
the elections in 1972 were rigged and the 
CRP was instrumental in the rigging of the 
elections. Therefore. Sir, I feel that all these 
things should be con. sidered afresh now. The 
previous Government amended the Constitu-
tion   and   laid  down  that  the     CRP 

would be sent to the States, where-ever they 
liked to send it, without the consent of the 
concerned State Government. I would urge 
upon the Government not to deply the CRP in 
any State, if it does not like it, and not to 
deploy the CRP in any State without the 
consent of that State. If necessary, a request 
may be made to the State Government and if 
the State Government agrees, then the CRP 
force may be sent there. 

Now, Sir, I come to another point. We find 
even now that the practice adopted in the 
British days is still continuing in the matter of 
employment in Government service. I am 
referring to the question of police 
verification. I do not know what kind of a 
practice it is. We are living in a democratic 
set-up and the Government employees are 
also free citizens of this country and this sort 
of thing is very bad. So, I would urge upon 
the Government to see that police verification 
in respect of persons before their entry into 
Government service is not there and I would 
urge upon the Government to scrap this 
system. 

Now,  I  come  to  the  question     of 
Centre-State relations.    Sir, this is a much-
debated point  and even     after thirty years  of     
our     independence, these problems have not 
been solved. You know that we are having a 
federal  set-up.     But,   in  actual  practice, 
you will find that the States have no powers in 
their hands.    Therefore, I would urge upon 
the Government to see  that more  powers  are  
given  to the State  Governments     and     
more autonomy  is  given  to  the  States  so 
that cordial relations    between    the Centre 
and the States could be main-tained.    In the 
process of decentralisation of powers, I would 
like to urge upon the Government to think 
over the matter regarding certain linguistic  
minorities   also     carefully.     Sir, there are    
certain nationalities    who have got their own 
language,    their own manners, culture and 
their own customs  and  they   are  found     
even within a single State.   For such people 
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[Shri Ananda Pathak.] who are 
minorities, who are living in a composite and 
compact area in a State, regional autonomy 
should be granted so that they may also feel 
that they are also the people of out country 
and that they are also free people living in our 
country. That sort of feeling must be there 
and for that regional autonomy should be 
granted. For example, I would like to mention 
the case of the Nepali-speak, ing people. The 
Nepali-speaking people in the Darjeeling 
district are demanding that they should be 
granted regional autonomy within the State of 
West Bengal and it is a very longstanding 
demand. I hope that the new Government will 
certainly look into their case and come to 
certain conclusions. 

I now come to the problems of the 
minorities and the backward classes. There are 
many problems so far as these people are 
concerned. The minorities think that they have 
no say in any matter in free India and that they 
have no say in running the administration. 
These are their feel-ings. But we And that 
some vested interests utilise these feelings of 
the minorities and exploit them and try to 
suppress their rights. But these days are gone. 
So I would like to urge upon the Government 
to do something for the minorities that we find 
in Nagaland, Assam, Meghalaya and in the 
other border areas. They are all backward 
people and something should be done for 
them. This will enable them to participate in 
the building up of our nation... (Time bell 
rings). These problems should also be looked 
into. 

Now, I come to another problem the 
language problem. It is a very sensitive, 
emotional and sentimental issue of all the 
issues. You know it very well. 1 am surprised 
to see that even after 30 years since our Inde-
pendence this problem has not been solved. 
Sometimes we hear about three-language 
formula. Sometimes we hear about two-
language formula. 

But what is that? This problem still remains 
unsolved. Therefore, this very important 
problem should also be considered, and I 
hope it will be looked into. 

Here I would like to draw the attention of the   
Home Minister to the fact that     the     Nepali-
speaking     people, throughout  India    
numbering     more than 50 lakhs, have been 
demanding constitutional recognition for   
Nepali Language   and that     this     language 
should  be     included in  the     Eighth 
Schedule  of the     Constitution.     Sir. you    
know    very well that the sons of  the  Nepali-
speaking    people    are defending our country 
on the borders and thus  ensuring the    security    
of India.    Therefore,  I urge  upon     the 
Government   that  this   long  felt   demand  of  
the  Nepali-speaking people should be 
considered and constitutional recognition 
should be accorded to Nepali Language and it 
should be included   in   the   Eighth   Schedule      
of the   Constitution.   This demand    was first 
made in the year 1972 when an hon.  Member  
of     Parliament,     Shri Ratan  Lal Brahmin, 
raised  this issue in the    Lok Sabha, and 
seventy-four MPs submitted a Memorandum to 
the Prime  Minister.    On that Memorandum, 
the   hon. Members who are now running  the  
Government  gave  their signatures as a token 
of their support to this demand.    Therefore, I    
think it will not be    difficult for them    to give     
constitutional     recognition     to Nepali 
Language, without which there are bound   to 
be     difficulties.     That clay when I came here 
I tried to speak in my language, Nepali and take 
my Oath in that language.   But, unfortunately, 
I could not do that because it was not   included 
in the Eighth Sche-dule.   What is that?   If I 
cannot speak out my heart in my own mother 
tongue, then how I can speak the  true thing?    
Therefore, I urge upon    the Government that 
now  the    problem should be solved and 
Nepali should be accorded     constitutional     
recognition and  it   should   be   included   in     
the Eighth Schedule of the Constitution... 
(Time bell rings). 



 

Before I conclude, I also urge upon the 
Government that the Representation of the 
People's Act should be amended so that there 
is provision for proportionate representation 
and there is the right to recall so that in -future 
we can participate in elections in a more 
democratic way and in a more proper way. 

THE VICE.CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Shri D. P. Singh. 

SHRI D. P. SINGH (Bihar): Mr. Vice-
Chairman, Sir, there are two or three 
important matters to which I would like to 
invite the attention of the hon. Home 
Minister, through you. 

The first is the Budget. The Home 
Minister's demands account for almost the 
largest share in the Budget. Yet, there has been 
no sign or inclination to rduce any non-
planned expenditure in spite of the assertion of 
the Janata party that they want to cut down the 
expenditure and Ultimately bring about 
security and goodwill among the people. But 
the size of the Border Security Force, the large 
mass of Central Intelligence Force and all that 
seem to continue unabated and unreduced and 
in spite of all that force, what do you have 
here? The elementary protection of life and 
property of the citizen seems to have been 
eroded and seems to be eroding systematically. 
When we speak about the serious disturbances 
in the States, we are told by the hon. Home 
Minister that this is a State subject and we 
cannot do anything about it. When we tell him 
about the things happening under his very 
nose in Delhi, probably he keeps quiet and 
smiles and thinks that these are the kind of 
things that have been going on for centuries 
and he is not in a position to change human 
nature. Ultimately the result is that the poor 
citizen is left mercilessly in the hands of 
vagabonds, goondas, pilferers thieves, dacoits 
and robbers and what not and the security of 
the citizen is diminishing.     In  regard to     
Centre- 

State relations, more than anything else, one 
finds that the Home Minister has made a 
mockery of the Constitution. The Centre-State 
relations is a very very significant thing in our 
Constitution. There are allocations of 
functions, functions divided between the 
States and the Centre and functions 
particularly assigned to the States, and that is 
how we thought that democracy would 
function in this country where the various 
limbs of the Government and various organs 
of the State will continue to confine their 
activities within the .sphere assigned to them 
under the Constitution. 

[The  Vice Chairman   (Shri Shyam Lal 
Yadav) in the Chair] 

But when we remind the hon. Home Minister 
that here  is a    matter    in which the Centre   
can issue directive to the State, the Home 
Minister does not take it so.    When     there     
are matters particularly within the sphere of the 
State, where in all propriety, legality and 
constitutionality he cannot interfere with the 
functioning of the States, the Home Minister is 
up in arms.     We have the evidence    here as 
to how the 9 States were ruthlessly and 
unconstitutionally treated and the Governments 
there were     dismissed. All that has happened 
has been very eloquently  put  forward by our  
first speaker  on  behalf of the     Congress 
Party.    This is how things  function. This is 
how things are sought to    be carried on where 
things that particularly belong  to the  region    
of    the State are interfered with.    Look    at 
the example of Karnataka.   The other day we 
had the occasion to bring it to  the notice of the   
Home  Minister and reminded him again and 
again. In spite of the fact that the     Ministry 
there  has launched  a  systematic   in quiry, 
appointed a Judge and everything is going on 
properly, the Home Ministry must appoint 
another Judge and I do  not know how these    
two commissions will function. The working of 
the Central Commission subsequently 
appointed is likely to jeopardise and embarrass 
the functioning of 
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[Shri D. P. Singh] 
the Commission appointed by the Karnataka 
Government. But, in spite of reminders, it had 
no effect on the hon. Home Minister. When 
we bring to his notice an elementary matter 
touching upon the life of our most neglected 
citizens who find themselves in a hopeless 
condition—the whole House has been 
pleading before him, the whole House and the 
whole country has been aghast at the trage-
dies being perpetrated on the Harijans—the 
hon. Home Minister has no sympathy, no 
tears, no thought... 

SHRI N.  P. CHAUDHARI;  Crocodile 
tears were there. 

SHRI D. P. SINGH; The attitude is: "let 
them die, let them go to hell". What does he 
care? Now, Sir, the Belchi incident is not an 
isolated one. After Belchi, we have two more 
mini-Belchis. We hear of the incident in 
Bhagalpur where 40 members of the Harijan 
community Were locked up in a school and all 
kinds of brutalities were perpetrated against 
them. This is in the Janata raj, Sir. Not only 
that. In the place to which our laughing leader, 
Mr. Raj Narain, who is smilingly and jocularly 
throwing suggestions here and there, belongs, 
in his district of Gorakhpur, we have read in 
today's newspaper again the same kind of 
brutality. Day in and day out, these incidents 
are being repeated. Sir, the Home Ministry 
comets before us and makes a large demand in 
the Budget but they have no desire, no 
inclination and no willingness to afford any 
protection to the suffering mass of humanity, 
that is,, the Harijans. It has been our privilege, 
the privilege of the Congress Party, to espouse 
the cause of the Hari-jans. We have fought for 
them; we shall continue to fight for them, and 
our resolve is undaunted and undiminished. 
We find that there is no compassion, there is 
no heart. If the sympathies are lacking, if the 
elementary sympathy is lacking, then these 
poor people are confined to a life of 
wretchedness and misery, and the misery, it is 
expected, will go 

Sir, one more matter to which I would like 
to invite your attention, and that is a serious 
matter, the matter concerning national 
integration. In all these four and a half months, 
nothing has been done and there has been no 
outlining of policy which might assure our 
people that the Home Ministry has plans to 
improve, to better and to bring about a close-
knit integration in the life of our people. 
Through their policies in the sensitive frontiers 
of this country, they already stand discredited, 
and they have created difficulties for this na-
tion in the matter of Kashmir. Sir, I would like 
to warn them, through you, Sir, that the game 
they are playing in Nagaland is fraught with 
dangerous consequences and evil poten-
tialities. Again, for the sake of a few votes 
here in the Rajya Sabha and the Lok Sabha, 
the move is afoot to set up a regional 
Government which will spell disaster in the 
life of this country. The regionalism is 
flourishing, Sir, And, one party, one central 
party, one national party, is disappearing from 
the scene and their claim to being a national 
party stands belied today. They are no longer 
in the picture in Tamil Nadu. They are not in 
the picture in Goa. They are not in the picture 
in West Bengal-They have been completely 
eliminated from Punjab and misfortune has 
befallen them in Kashmir. And, still they are 
not hesitating to play the dangerous game 
which is likely to spell ruin and bring disaster 
and      is 

on abounding with that callous disregard and 
callousness for their life and liberty... 
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fraught with very very dangerous 
consequences. Sir, this is the national scene. 

Sir, in regard to the method of their 
functioning,   we  have  had  the privilege of 
inviting the attention of    the hon.  Home 
Minister    to the    impropriety  of  making  
parallel     inquiries even  when   commissions  
of     inquiry have  been  set  up  by   them,     
rather than giving them all the facilities. All 
that they are trying to do is to    rake up  old 
issues, make statements, rake up old questions 
and bring up matters in such a fashion in the 
two Houses of Parliament which will impede 
the course of justice, which will    impair their  
efficient functioning     and     the total result 
will be that truth will become a casualty.   
(Time Bell rings). In  these   circumstances,    
Sir,    when there is still time, we would 
request the hon.   Home Minister to shed   his 
partisan attitude and rise to the level of the 
high office which he is occupying. He has 
been repeatedly called the iron  man and the 
man of steel.   Let that man of steel show guts 
and    let that man of steel show  that he      is 
worthy of the high office that he is occupying 
and worthy  of the    hopes and  expectations  
of    the people    of this country so that the 
people of this country may enjoy a life of 
peace, a life of security and an era of security 
so that peace and goodwill may reign in  this 
country.   Thank you. 

\ 
SHRI JANARDHANA REDDY (Andhra 

Pradesh): Sir, I rise to express my views on 
the functioning of the Ministry of Home 
Affairs. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): There are many names of 
speakers in the list and the time is short. 
Only today has been allotted for the 
discussion of this subject. I would like to 
know the sense of the House whether they 
would like to conclude by 6 P.M. or continue 
to  sit  beyond  six P.M. 

SHRI N. P.  CHAUDHARI: Sir, we 
should  continue   tomorrow  also     and 

sit up to 6 P.M. today. After all, the hon. 
Home Minister will take at least two 
hours. 

SHRI  CHARAN  SINGH:     I     will 
take only 15 minutes. 

SHRI KALP     NATH      RAI:     We 
should continue tomorrow also. 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The Busi-mess Advisory 
Committee had decided to discuss this 
Ministry today and so the practice has been so 
far to finish the discussion within the hours 
and the time fixed by the Business Advisory 
Committee. The Business Advisory 
Committee had also decided that the House 
can sit longer if it likes. So, I would request 
the hon. Members to please finish it today. 
The House will sit after 6 O'clock also. 

SHRI N. P. CHAUDHARI: How many 
hours are fixed for this discussion? 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Shri Janardhana Reddy, 

SHRI DEVENDRA NATH DWIVEDI:  
Sir, on a point of order. 

 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Kindly take your seat.  He 
has  a point of order. 

SHRI DEVENDRA NATH DWIVEDI; Sir, 
in regard to the extension of time, I want to 
draw the attention of the Chair to the fact that 
probably by a mere ruling, time cannot be 
extended. There has to be a Resolution passed 
by the House and it is only after the 
Resolution is passed by the House that we can 
sit beyond 6 O'clock, otherwise, the House 
cannot sit beyond that time. But it looks that 
the sense of the House is that we should sit 
even beyond 6 O'clock for some time and 
tomorrow again we should devote two or there 
hours. So, I want that on this the views of the 
House should be sought. 
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SHRI JANARDHANA REDDY: Sir. we 
are discussing an important Ministry, the 
functioning of an important Ministry. I do not 
know how the Business Advisory Committee 
had fixed a few hours to discuss such an 
important Ministry. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Kindly continue your speech. 

SHRI JANARDHANA REDDY: This is a 
part of my speech. The Home Ministry is the 
only Ministry which had kept its promise, 
election promise, to give freedom to the 
smugglers, bootleggers, robbers, dacoits, 
pickpocketers, anti-social elements and 
criminals. You have given them ail sorts of 
freedom and you have kept your promise. 
Hence, you deserve congratulations. There 
used to be a teacher of mine who was a ma-
thematics teacher. But whenever he came to 
the class, he used to talk on philosophy. He 
used to say that if he had been a philosophy 
teacher, he would have taught me 
mathematics. Similarly, our Chaudhuri 
Charan Singh always speaks about industrial 
policy, rural economy and has introduced the 
Charan Singh Arthashas-tra in this country, 
like the Artha-shastra of Kautilya, leaving the 
whole country to these anti-social elements. 
As a result, we see, every day, through the 
Advani newspapers, the atrocities that are 
being committed by these anti-social 
elements. 

Sir, Shri Bipinpal Das, our revered 
Member, had rightly pointed out. We do not 
say that we are angels. We never said that we 
were angels. But you behaved like angels and 
told the people that you were going to be an-
gels and that you were going to form a clean 
and good Government. But within these 130 
days, you have committed more mistakes than 
we have committed during the last 30 years. 
This is really a feather in your cap. The credit 
goes to your Government, particularly to the 
Home Ministry. I really pity our Chaudhuri 
Saheb, who 

was a respectful leader in U.P.* and who has 
come and occupied this Home Ministry chair 
now. He has forgotten that he is ruling the 
country and not U.P. 

Sir, there are mainly two things with which 
the country is concerned now. One is price 
rise and the other is the atrocities against 
harijans and other weaker sections. Every 
day, newspapers carry reports about this. 
These are the only two things which are 
talked about. The first one does not come 
under the Home Ministry. The second thing, 
namely, the atrocities against harijans, 
definitely comes under the Home Ministry 
and we have to discuss it. 

According to the analysis of Shri Charan 
Singh the other day either in this House or in 
the other House, these atrocities against 
harijans are mainly due to the caste system. I 
do not know how he is going to eradicate this 
caste system when the main constituent of the 
Janata Party is the Jan Sangh, which is a 
champion of the caste system. Further, Sir, he 
simply attributes these atrocities to the caste 
system. He treats it as a political issue. It was 
never a political issue and it is not going to be 
a political issue. We" should not look at it as a 
political issue. The other day, some of our 
Members, during the Calling Attention 
Motion, held a dharna. The issue was riased 
with all seriousness. Do not think that this is 
the concern of the Congress alone. It is the 
concern of the whole nation. It is a matter of 
shame to the whole nation. If at all there is 
anyone had to go on dharna, it is Chaudhuri 
Charan Singh who has to go on dharna on this 
issue. This is a national issue and, therefore, 
we have to discuss and solve this problem. 
They say that the prestige of the country has 
gone high abroad. Do you mean to say that 
the prestige of the country has gone high in 
spite of these atrocities committed against our 
fellow countrymen? Can you say that? Are we 
not ashamed of this? Why should 



 

[Shri Janardhana Reddy] only the members 
of the scheduled castes and the scheduled 
tribes shout about this? Everyone has to feel 
about it. Let us not brush it aside as a caste 
problem. Yes, I do agree that it is not being 
created by the Janata Government or Shri 
Charan Singh but I can analyse one thing and 
say that there was a kind of fear complex 
amongst the rich to touch these Harijans or 
weaker sections during the previous regime. 
Certain rights and protections given to them 
made them feel secure but this security was 
not tolerated by certain people. They were 
waiting for some opportunity. Although my 
State has completely voted for Congress, I 
know it very well that there were shouts from 
the rich community saying: You fellows, wait 
and see what we are going to do, now it is our 
Government. These things have occurred in 
my own State. In many places these atrocities 
have occurred. A sense of fearlessness is there 
in the affluent class. That is why I say you 
have to congratulate Mr. Charan Singh 
because the assurance that he has given is 
fulfilled. 

I could tell Chaudhury Sahib that it is not a 
problem which he alone has to solve. We 
should also cooperate. But at the same time, 
he should look into this aspect from a different 
angle. There is a need to bring in reorientation 
in the police force. Their outlook towards 
people should change. Simply, taking action 
after the incident and giving the figures do not 
help to solve the problem. There is a kind of 
thinking in police personnel as to why they 
should take preventive action, why not wait 
and take action after the actual incident has 
taken place. So, Sir, it is only the police 
department which has never undergone 
changes in this country right from the British 
days. I would request the Home Minister to 
give a serious thought to the matter and give a 
reorientation programme to the entire police 
force. Reorganise the entire police force. 

Sir, I wish to say a few words about the law 
and order situation in the country. Sir. on the 
one hand, the Government say that the law of 
the land is sufficient to take action against the 
atrocities and on the other, on July 15 
Chaudhuri Sahib told in Lok Sabha, I quote: 
MISA has to be resorted to since no effective 
action could be taken under any other law in 
this country in Kashmir. On the one hand, 
they wanted to repeal MISA and on the other 
they themselves say that there is no law under 
which we could take action against some 
culprits.  We cannot understand their position. 
We are not advocating for MISA. We are also 
prepared to co-operate if you are thinking to 
repeal MISA but what are the laws under 
which you could take action against these 
culprits? At the most you may suggest. We 
will send them to J.P. for the so-called oath-
taking ceremony. But that won't help. I can 
definitely say that howsoever you may go on 
saying but there is no improvement in the law 
and order situation . 

The Home Ministry is an important 
Ministry to help to improve the economic 
situation of the country. This is time and again 
proved with regard to my State, Andhra 
Pradesh. In Andhra Pradesh people resorted 
twice to agitations. They have burnt public 
property. They have burnt private property 
and they have never allowed the Government 
machinery to go ahead with the developmental 
activities. But ever since 1973, it is only after 
the present Chief Minister, Mr. Vengai Rao, 
took over, that we have felt that we are 
moving towards progress. Sir, our Plan outlay 
upto 1972 was only Rs. 85 crores, whereas 
now the Plan outlay is Rs. 360 crores. Is it a 
magic? This was achieved by my state 
because of the peaceful conditions prevailing 
there. For any economic development in the 
country, the major thing that is needed is your 
Ministry's effective action. If it is not going to 
be there, however much you may spend, it is 
not going to give any results.   So Home 
Ministry    is     not 
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merely a Ministry of Police but it has got 
connections with the economic improvement 
programmes. 

Sir, another thing which my State has done 
and achieved is taking the officials into 
confidence. The action you are taking against 
the police officials in this country is really 
demoralising the officials. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please wina up. You have 
already taken ten minutes.    , 

SHRI JANARDHANA REDDY; I am yet 
to take  15 minutes more. 

I need not go into the incidents. You know 
them pretty well. Every body knows that 
certain witch-hunt-ing actions of the present 
Government are making the officials get de-
moralised. Their after-effects will be worse 
and the situation will be bad in the country. 
Let us not stand on prestige. Prestige will lead 
to nowhere. In the interest of the country, take 
the officials into confidence and go ahead 
with proper economic programmes instead of 
indulging in this witch-hunting. 

Now, coming to the appointment of 
Commissions, as has been pointed out by Shri 
Bipinpal Das, it is already a Commission-raj. 
Ch. Charan Singh is appointing these 
Commissions without establishing any prima 
facie case. Take the case of Andhra Pradesh, 
for example. He has taken the representation 
from 20 Janata MLAs of my Slate and 
appointed a Commission, whereas a hundred 
MPs here wanted him to appoint a Com-
mission to go into the atrocities against 
Harijans to help him solve the problem. But 
he kept silent. What is this policy? Do you 
regard the Opposition party members also as 
legislators or not? If you do so, then why not 
take these MPs into confidence and why not 
accept their appeal-and appoint a 
Commission? Perhaps it may help you to 
solve the 

problem. I have a feeling that Chaudhuri 
Saheb is taking these atrocities as a kind of 
political issue. Let him not think so. We do 
not want to live on political issues. We do not 
want to politicalise the issue, as you have 
politicised family planning. You have made it 
a political issue. We do not want to do that. 
We do not want to treat these atrocities as a 
political issue. We want to join with you to 
solve this problem. 

There are two other important things. Civil 
Liberties Committees have been constituted 
by Shri Jayaprakash Narayan. One 
Committee headed by Justice Tarkunde has 
given its findings in Andhra Pradesh. Are 
these Committees—Civil Liberties—meant 
only for Naxalites? Aren't people killed by 
Naxalites also people? Nobody raised his 
linger against these people when innocent 
people were killed Even today, it is a 
continuous process. I quote here the case of 
one Mr. Raghava Reddi. This is what the 
Hindu says: 

"Seven Naxalites, armed with revolvers, 
attacked the house of Mr. Raghava Reddi,. 
police patel in Kuntapally village in 
Suryapet taluk, Nalgrmda district on the 
night of July 20, and shot at Ven-kata 
Reddi, his son, twice. 

A press note issued by the police-here 
today said..." 

So this is continuing. So what action are 
we going to take against these people? You 
say that the law of the land will take its own 
course. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please conclude. 

SHRI JANARDHANA REDDY: Naxalism 
had started in this country as early as 1948 in 
the name of peasants' revolution in 
Hyderabad and then it had spread to Andhra. 
From 1952 to 1969 there was a lull. In 1969 it 
started again when the    Marxists 
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[Shri Janardhana Reddy] 
formed a Government in West Bengal and 
from 1969 to 1977 it took the shape of actual 
guerilla warfare. In Andhra Pradesh alone 
three hundred people were killed. There were 
nearly 350 encounters and five policemen 
were killed. Sixty people were killed in Bihar. 
All those things happened and your 
commissions are . merely to safeguard from 
Naxalites and their activities. 

SHRI RAJNARAIN:   Which area? 

SHRI RABI RAY (Orissa): When did it 
happen? 

SHRI JANARDHANA REDDY: I said 
since 1969... (Interruptions)... Yesterday also 
it happened. I did not include it, Mr. 
Rajnarain. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); Please conclude, Mr. Reddy. 

SHRI JANARDHANA REDDY: They say 
about killing of students. Leaders of 
Naxalites take away young students from 
college,, brainwash them with their ideology, 
make them committed to commit some crime 
and ask them to be committed to the party. 
Either they should be killed in some 
encounter or, if they turn out to be 
informants, the leaders themselves would kill 
them. If this is the situation, what is the ac-
tion that the Home Minister is going to 
suggest against Naxalism? Don't pamper 
them and support them by merely giving an 
opinion that they are merely political acts. 
You better hand over the Government to the 
Naxalites and" get out. Justice Krishna Gowd 
has clearly stated that it is not political 
murders but coldblooded murders they are 
committing. 

THE VICE.CHAIRMAN (SHRI SHYAM 
LAL YADAV): That will do.  

SHRI JANARDHANA REDDY: Wait, 
wait, Sir. I want to mention about the 
language    issue    because 

when, the other day, I mentioned about the 
issue in this House, Chaudhari Saheb said 
that I was threatening. I am not threatening 
but I am bringing a threatening situation to 
his notice. Mr. Rajnarain believes that 
coercion should not be there in family 
planning but in Hindi. And they are of the 
opinion that because they were able to form a 
Government without the support of  the 
South, they can do away with the South. I 
quite agree with my friend, Mr. Bipinpal Das, 
that they are unnecessarily heading for 
trouble in this country. It is only the Congress 
which is trying to hold this country together 
like a thread in flowers garland but you are 
frying to spoil the situation unnecessarily. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): That will do. I call the next 
speaker. 

SHRI JANARDHANA REDDY: The last 
point which I want to mention is with regard 
to an administrative matter. The Home 
Ministry, whenever they select IAS and IPS 
officers, send them to certain States and they 
follow certain norms in the matter. I do not 
know the idea behind it. They say that a 
Punjabi posted to Andhra always looks to 
Chandigarh. Similarly an Andhra posted to 
Assam always wants to go to Vijayawada. 
Then what type of service can they do? 
Instead of hanging on to these foolish 
policies, let us come to reality and post the 
Indian Administrative Service officers to the 
region which they want to go. We really 
found that the officers who come from my 
own State are doing service with a sense of 
gratitude, and better service in that State. So, 
why not look at this reality and do away with 
this foolish thinking that the first four only 
can go wherever they want to go and that the 
rest can be imposed on some other States?  
Sir, I request him to reconsider this matter. I 
also request him not to take the Harijan 
atrocities as a party issue. It is not an issue 
which we are going 



 

to politicalised. It is a national issue and 
we should be ashamed of it. 1 would like 
particularly Shri Charan Singh to move 
in the matter, leaving aside his past 
alliances. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): That is not a  
point  of  order.       Shri  Rabi  Ray. 

 

 
(.Interruptions) 

SHRI RABI RAY:  It is a Government 
policy. 

 
SHRI    JANARDHANA      REDDY: 

You are not supposed to speak... 

 
SHRI    JANARDHANA     REDDY: 

Sir, I am on a point of order. 

THE VICE-CHAIRMAN: (SHRI 
SHYAM LAL YADAV): Please take 
your seat. You have already spoken. You 
cannot go on speaking. 

SHRI JANARDHANA REDDY: Sir, 
on a point of order. Morarjibhai clearly 
told everybody that a Minister cannot... 

(Interruptions) 
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"There is need for a probe to as-
certain which were the forces—ex-
ternal or internal—which helped Mr. 
Bansi Lal in pushing his way to the 
highest political level during the 
emergency. 

Mr. Bansi Lal, whether knowingly, 
or unknowingly, played into the hands 
of some forces which worked for 
destabilisation in the country and this 
aspect of the emergency needed a 
thorough probe. 

He said those aware of the func-
tioning of the Government during the 
emergency knew how Mr. Bansi Lal 
'purchased' the personal staff of 
Central Ministers and Chief Ministers 
of States to keep a watch on their 
activities."  
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SHRI N. P. CHAUDHARI: Sir, the time is 
up. I move a closure motion that this House 
do adjourn now and the discussion may 
continue tomorrow. 

We have learnt from Gandhiji that there is 
no nobler quest than to work for justice and a 
tetter life for one's fellow brethern. He taught 
us, too, that dedication to the service of one's 
people must not be a concealed lust for power. 
What the people need today is a happy and 
contended life fully utilising the aids which 
science has placed and will continually dace 
at the disposal of mankind. Life cannot be 
merely mechanised if the end is to be 
happiness and contentment. There is to be a 
moral and spiritual base for development 
along with its materialist content. Freedom 
from want and freedom from fear have to be 
secured to make that base. We have dedicated 
ourselves to the task of achieving these 
freedoms along with the right to liberty. 

 

(Interruptions) 

(Interruptions) 

•Expunged as ordered by the Chair. 
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SHRI YOGENDRA SHARMA: The 
House is the master of its affairs... 
(Interruptions)... The House is the master of 
its affairs. 

 
SHRI BIPINPAL DAS: Sir, it is true that 

the Business Advisory Com-mittee's decision 
is that this discussion should be completed 
today. That is quite true. But the subject-
matter of the discussion is so important that 
many Members feel that they should take part 
in it. Now,, there are two ways before us. 
Firstly, the Business Advisory Committee's 
decision can be overruled by the House itself 

if it so likes. We can also continue the debate 
if it is necessary and we can continue this 
even after six o'clock. But, if the Members 
are tired and if the ruling party agrees we may 
continue the discussion tomorrow or on any 
other day. These are the two ways open to us. 
I do not want that the Members should be 
deprived of their right to speak on this very 
important subject. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); What about the closure? 

SHRI BIPINPAL DAS: I do not agree to 
that. 

SHRI N. P. CHAUDHARI: Mr. Vice-
Chairman, Sir, I had moved a closure for the 
day and I had also said that the discussion 
might be continued tomorrow. You have not 
heard that part. You have not heard the latter 
part.' I have made this request and I have also 
moved a resolution to the effect that the 
discussion can be continued tomorrow. 

 

(Interruptions) 

(Interruptions) 



243 Discussion on Working     [RAJYA SABHA] of Ministry of 244 
Home Affairs 

 



245    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 246 
Home Affairs 

 



247    Discussion on Working     [RAJYA SABHA] of Ministry of 248 
Home Affairs 

 



249    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 250 
Home Affairs 

 



251    Discussion on Working     [RAJYA SABHA] of Ministry of 252 
Home Affairs 

 



253    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 254 
Home Affairs 

 



255    Discussion on Working     [RAJYA SABHA] 0} Ministry of 256 
Home Affairs 

 



257    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 256 
Home Affairs 

 



259    Discussion on Working     [RAJYA SABHA] of Ministry of 260 
Home Affairs 

 



261    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 262 
Home Affairs 

 



263    Discussion on Working     [RAJYA SABHA] of Ministry of 264 
 Home Affairs 

 



265    Discussion on Working   [ 25 JULY 1977 ] of Ministry of 266 
Home Affairs 

 

 
t[ ] Devanagri transliteration. 
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SHRI L. R. NAIK (Karnataka): Mr. Vice-
Chairman, Sir, at the outset, I would like to 
say that I am a new comer to this august 
House and I am making a maiden speech. I 
therefore, pray for the indulgence of this 
House and request the hon. Members to give 
me a patient and sympathetic hearing. 

After having heard serveral hon'ble 
Members about the working of the Home 
Ministry, I also feel very much concerned 
about the unsatisfactory way the Ministry is 
working in this country. No doubt the concern 
expressed is very much true. At this moment, 
all that I would like to say however is that I 
agree with what has been said on the floor of 
the House but I want to highlight one 
important point so that the hon. Minister for 
Home Affairs could take con-nizance of what 
I say and take necessary action. 

As you know , Sir, under article 341 of the 
Constitution of India, certain castes of Hindu 
community are specified as Scheduled Castes. 
Similarly, under article 42, some 
communities are scheduled as Tribes so that 
the Government of India and the State 
Governments could make special aflo-rts for 
the development of these communities. The 
Schedules are drawn-up by Presidential 
Orders of 1960 and they are in respect of the 
Scheduled Castes, the Constitution 
(Scheduled Castes) Order 1950 and in the 
case of Tribes, it is called the Constitutional 
(Scheduled Tribes) Order. But since then 
several attempts have been made by the 
voiceless people of the this country—
specially the Scheduled Castes, Scheduled 
Tribes and other under-dog—to have some 
other similarly placed communities included 
in such lists, so that their development could 
be brought about a speedily as 

possible. Unfortuntely, action was not taken 
readily in the past. The Government of India, 
however for the first time, thought in the year 
1964 or 1965 to appoint a Committee called 
the Lokur Committee to report on this 
problem. The Lokur Committee went round 
the country and made a very effective enquiry 
as to who should be included in such lists and 
who should be excluded from such lists. And 
on the submission of that report, the 
Government of India, after considering 
several proposals, came forward to introduce 
a Bill, called the Scheduled Caste Scheduled 
Tribes (Amendment Order) Bill, 1967. This 
bill was introduced actually in     the 

Lok Sabha on the 12th August, 7 P.M. 
1967.    But somehow    or    other 

there was a lot of controversy about 
this Bill with the result that the matter was 
referred to a Joint Committee of both the 
Houses headed by Mr. Chanda, Member of 
Parliament. This Committee, after going 
through all aspects of the problems, submitted 
its Report in 1969 together with a draft Bill. 
The principles laid down in that Report, in my 
honest opinion, were very well considered 
and are of a very sound type. For instance, on 
the question as to who should be in the list Of 
Scheduled Castes, the Committee said that in 
such cases untouchability should be the main 
criterion, as regards Scheduled Tribes they 
said that clanishness of the people or habitat 
in jungle, etc., should be the criterion. Based 
on this, a Bill was prepared but, unfortu-
nately, when the Bill was taken up for 
consideration. In 1970 the Lok Sabha was 
dissolved and subsequently the Bill also 
lapsed. Since then several attempts have been 
made again to see that such an important 
matter was discussed and some suitable 
action was taken so that millions and millions 
of people in this country could be benefited. 
And with that object in view the Government 
of India tried to bring forth a Bill but there 
was again some sort of opposition from some 
quarters. However, in 1976, the Government 
of India, with a view to re- 
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moving certain restrictions, called area 
restrictions, brought fourth a Bill call, ed the 
Scheduled Castes and Scheduled Tribes Bill, 
1976 and it has been passed by Parliament and 
has also received the assent of the President. 
That was on 3rd September, 1876 but since 
then no further action was taken to the 
misfortune of millions of people to enforce the 
Act. If you go through the proceedings of this 
House it would be found that people who 
would be affected would be to the tune of six 
to seven millions in this country. This Bill 
aims at removal of area restrictions in the 
sense that in a particular area of a State if one 
community is considered as a Scheduled Caste, 
it is not so considered in other parts of the State. 
Similarly, in the same State the same 
community is con-. sidered as Scheduled Caste 
whereas in other parts it is called a Scheduled 
Tribe. In order to remove all such anomalies the 
area restriction was removed and a 
community which was considered as a 
Scheduled Caste in one part began to be called 
a Scheduled Caste in the whole of the State. 
But, unfortunately, though nearly a year has 
lapsed, this Act has not been enforced by the 
present Government. I therefore urge the hon. 
Minister for Home Affairs kindly to take into 
consideration this aspect of the problem and as 
I myself come from one of such Tribes, I have 
known the agonies of the student world 
belonging to this community who are 
undergoing hardships for want of scholarships, 
for want of establishment of suitable hostels, 
for want of books and so on. I, therefore 
request the Hon. Minister through you, Sir, to 
see that this Act is enforced at a. very very 
early date. 

With these words, Sir, I have done. 

 

 

SHRI JANARDHANA REDDY: Sir, 
since the Minister is not well, he can 
reply when he is well. 

AN HON'BLE MEMBER: It is not 
possible.
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 [SHRI BIPINPAL DAS:    Sir, may I 

clarify? 

You cannot take advantage of my 
wrong Hindi. 

 
Janta Party does not have popular 
influence among the large parts of this 
country. 
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AN HON. MEMBER: This charge-
sheet was made, but later on it was 
withdrawn ...   (Interruptions). 
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"In respect of four of these allegations, 

three cases were registered for investigation 
by the State police. On completion of the 
investigation, the evidence collected did not 
disclose any-criminal offence. A report to that 
effect was made to the court which agreed to 
the closure of the case." 

 "In respect of seven 
allegations, the preliminary enquiry made by 
the State police did not disclose evidence of 
criminal misconduct. In respect of the 12th 
allegation, no action was initiated in view of 
the legal opinion of the State Law Officer. 
Action referred to in para 4 was taken by the 
State Government before the Badal Ministry 
was installed in Punjab after the State elec-
tions." 

 
"A Commission of Enquiry headed by Mr. 

Justice M. C. Chagla was appointed by the 
Central Government in the Ministry of Finance 
to enquire inter alia into the affairs of the LIC   
.   .   ." 
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"LIC relating to purchase of shares in the 

Mudra concern, propriety of these purchases 
and the responsibility of the persons 
concerned. The Commission was appointed in 
January, 1958. Strictly speaking, it cannot be 
said to have been appointed against Mr. H. M. 
Patel." for .... (Interruptions) "The idea of Mr. 
H. M. Patel who was the Principal Finance 
Secretary at the relevant time came in for 
some adverse observation by the Commission. 
Subsequently a Board of Enquiry, headed by 
Mr. Justice Vivian Bose enquired into the 
conduct of various officers having regard to 
all observations of the Chagla Commission." 
After the advice of the Union Public Service 
Commission in the case, charges against Mr. 
H. M. Patel were dropped. Vide Government 
of India Resolution of 27th May, 1959, the 
U.P.S.C. came to the conclusion that no blame 
attaches to Shri Patel in regard to the matters 
referred to in the charges and advised that 
'taking into account all the circumstances of 
the case, he should be exonerated of the 
charges framed against him.' 

S
i
r
,
 

this question must be answered. Why should 
they not appoint a commission to go into the 
question of atrocities committed on Harijans? 

 

Whenever there is a complaint about 
his misconduct, we must inquire into 

it. 

(Interruption) 

(Interruption) 
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SHRI BIPINPAL DAS: It is not personal. It 

is not personal. I say, if this be your attitude, 
we shall have to take our stand. 

 
'You do not deserve to be the Home 

Minister'. Who is he to say it? He should not 
say it. I would say that you do not deserve to 
be a Member of the House. 

SHRI BIPINPAL DAS: You deserved what 
I said. 
I 

refuse to yield. 
 

SHRI BIPINPAL DAS: If this is your 
attitude, we shall see that you do not remain 
the Home Minister of this country.  

(Continued to speak) (Interruption) SHRI 
LAL. K. ADVANI: Mr. Vice-Chairman, Sir, I 

am very sorry to note that on both these 
occasions there has been a constant and 
deliberate personal tirade against the Home 
Minister and the basis of all that is being said is 

that the Home Minister 

 

(Interruptions)

It does not depend on    you.     Who are    
you     to     decide     it? 

•♦♦Expunged    has  ordered by the 
Chair. 



299    Discussion on Working     [RAJYA SABHA] of Ministry of 300 
Home Affairs 

[Shri Lai Advani] 
has refused to appoint a Commission. This is 
basically wrong. This is factually wrong. All 
along he maintained that he was open to even ap-
pointing a Commission on the Belchi episode. All 
along he maintained that he was open to that idea. 

 
SHRI LAL K. ADVANI: And he in fact said 

that he had suggested it to the Chief Minister and 
had written a letter to the Chief Minister. What he 
told the House is that when a committee of the 
Assembly is investigating and inquiring into the 
matter, it is perhaps not proper for the Central 
Government to appoint a, Commission of that 
kind. ... (Interruptions) Mr. Vice. Chairman. I am 
not yielding. All that I want to stress is that the 
Government of India has not said that it is not 
going to appoint a Commission. It has said that if 
the need arises.... (Interruptions). Please listen to 
me. We are all Members of Parliament and we 
know that a Parliamentary Committee can, in 
certain circumstances, be more effective than a 
Commission of Inquiry. I do not know what is the 
composition of the Assembly Committee there, 
what are the feelings of the MLAs there. Probably 
they themselves must have insisted on an Assembly 
Committee. I do not know. What I want to say is 
that it is not proper for the Government—even for 
the Government of India or for the State 
Government— to short curcuit or by-pass a Legis. 
tive Committee, an Assembly Committee, and 
impose a Commission of Inquiry of its own. It is 
likely that the Chief Minister himself may suggest 
the Government of India to appoint a Commission 
of Inquiry. 

SHRI N. P. CHAUDHARI: On a point  of 
order... 

(Interruption) 
THE VICE-CHAIRMAN (SHRI SHYAM LAL 

YADAV): What is the point of order? 

SHRI N. P. CHAUDHARI: The demand 
for a Commission of Inquiry was not for 
Belchi alone. It was for all the places. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): It is no point of order. 

SHRI LAL K. ADVANI: What I want to 
mention categorically is that the Government 
of India—and the Home Minister—have not 
declined to appoint a Commission of Inquiry. 
They have only said that the issue is open. I 
am saying this because for these two days 
they have been saying: You have appointed 
this Commission; you have appointed that 
Commission. You are not doing this or that. 

That is all. 

8 P.M. 

 

(Interruption)

(Interruption) 
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How  to  mount   a     personal     attack 
against  a  particular   man   .... (Inter. 
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The 12th June, 1977 message says: 

"Reference your suggestion       to 
appoint  a  judicial   inquiry. We 
think it is not necessary. The District 
Magistrate and the Superintendent of 
Police have both been to the spot once 
and within a week the Commissioner 
and the DIG have also been to the 
spot. We also had investigations. 
Twenty-nine persons have been 
challaned. Twenty three persons have 
been arrested. A reward has been 
declared on the head of one or two 
absconders. Rupees five thousand each 
to the members of the familes whose 
manager or father was murdered have 
also been granted....". 

 

(Interruption) 
(Interruption) 

(Interruption) 

(Interruption) 
(Interruption) 

(Interruption) 
(Interruption) 
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as if I am the enemy of these poor sections 

who are our own people, our own blood.... 

(Interruptions) 

 
An  impression   is being created  as if I am the 

enemy of these people.. 

SHRI BIPINPAL DAS:   This is the general 
belief. 

SHRI CHARAN SINGH:      This is wrong. 

 
One-third are Harijans who have been 

conferred the rights of prema-nency on their  
lands. 

(Interruption) 

(Interruption)

(Interruption) (Interruption)
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(Interruption) 
(Interruption) 

(Interruptions) 

(Interruption) 

(Interruption) 

(Interruption ■) 

(Interruption) (Interruption) 
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(Interruption) 

(Interruption) (Interruption) 

(Interruption) 

(Interruptions) 

These  are  the  hard   facts. 

(Interruption)

(Interruption) 

(Interruption) 
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Why   was  it  taken  at  all,   for  God's 
sake, can anybody tell me? 

 

"Today, according to the Presi-
dential Order, as it is, nobody in this 
country has even the right to life." 

SHRI BIPIN PAL DAS: Sir, it is not a 
point of order that I want to raise. What I 
mean to say is that the hon. Home 
Minister is repeating once again the far-
fetched interpretation of what Mr. Niren 
De tried to say, in the Court by way of 
interpreting the law. Did he mean to say 
that the Government was fanning to 
shoot the leaders of the Oppisition in 
jails?   We 

(Interruptions) 

We should not attribute   motives to 
the intelligence of . . . . 

Why was the Presidential Order not 
amended immediately.
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It is not so far-fetched interpretation. It is a very 
simple interpretation.   I have just... 
(Interruption) 

AN HON'BLE MEMBER: It is not that.    Please 
stop that. 

SHRI KALP NATH RAI: This is a figment of 
imagination of the hon. Home Minister. 

take a strong objection to it and, if you insist 
on it, we shall have to walk out from the 
House. We cannot tolerate this nonsense. If 
you insist on it, we shall have to walk out of 
this House. 

(Interruption) 

 

(Interruption)

(Interruption)

(Interruption) 

(•Interruption)
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(Interruption) (Interruption) 

"The Opposition leaders should 
thank themselves that they were not 
shot dead but were only confined." 

Nobody's liberty shall be taken away 
except under the due process of law. 
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SHRI N. P. CHAUDHARI: There is no 
quarum in the House. The proceedings 
cannot go on. 

Where is Jan Sangh?    Jan Sangh is dead.
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GMGIPMRND—LS      11—686        RS—1-9-77—595. 

 

SHRI SANAT KUMAR RAHA; How can 
he spoke when there is no quorum? 

The House then adjourned at 
forty-four minutes past eight of the 
clock till eleven of the clock on 
Tuesday, the 26th   July,   1977. 


